ompany Law Tribunal
InCP No (IB) 262/A1LD/2019)

llahabad Bench dated 06/12/2021

Authorised Representative of Creditars of Class

FORM A
PUBLIC ANNOUNCEMENT
. o cess for
CorporutePersans) Reaulations, 2016]
FORTHE ATTENTION OF
RELEVANT PARTICULARS
1. [Name of Corporate Deblor
ANGOTRI ENTERPRISES LIMITED
2. | Date of Incorporation of Corporate Debtor t:i/u 1991
3. | Authority under which Corporate Debtor 15 |ROC- Uttar Pradesh, Kanpur
Incorporated / Registered
& [Corporate Tdenity Number / Linited Liabily 013717
Identification Number of Corporate Debto
/5. | Address of the Registered Office and Principal Office Registered  Office:  B-158, Sector-
(ifany) of Corporate Debtor hanagar Lucknow 226006, Utar Pradesh|
ndia
l6. | Tnsolvency Commencement Date in respect o [06/12/2021
Corporate Debtor ate of Receipt of Order: 07/12/2021
7. |Estimated Date of Closure of Insolvency Resolution (04/06/2022
Process 180 days from the date of commencement
of Tnsolvency Resolution Process)
/B [Name and Registration Number of the Insalvency (CS Babita Jain
Resolution Profe as Interim Resolution /201"
Professional, as Registered with the Board.
| Address and Email of the Interim Resolution 358/6,Madhokun), Ram Mohan Plaza, Katra
Professional, as Registered with the Board |Allzhabad-211002, Uttar Pradesh, India
[Emailiainbabita6@gmail.com
[10.[Address and Email to be used i
with the Interim Resolution Professional, if different
from those given at s1. No. 1358 /6 Madhokunj, Ram Mohan Plaza, Katra
Allahabad-211002, Uttar Pradesh, India
11, | Last date for 1/12/2021
12, Classes f Creditors, i any, S ()ofsu- NA
section (6A) of Section 21, ascertained by Interim
Resolution Professional
T3, | Names of Insolvency Professional identiied 1o actas

FIA




(Three names in each class)
14, [(a) Relevant Formsand

Web link:
|http://ibbigoyin/dewnloadform.hunl

Physical Address:
(b)  Details of Authorised Representatives are 135B/6 Madhokunj Ram Mohan Plaza, Katra
available At llahabad 211002 Uttar Pradesh, India

Notice is hereby given that theHon'ble National Company Law Tribunal, Allahabad Bench has ordered the
commencement of a Corporate Insolvency Resolution Process against Gangotri Enterprises Limited on
06/12/2021.

T o lvangnm Enterprises Limited are hereby called upon to submit a proof of their claims in the

No 14 under [8BI Process for egulations,

2006 onorvatore s /12/2021 1o the Interim Resolution Professianal at the address mentioned againt Item 10.The

al creditors shall Submit their proot of cialms by clectzanic means only. The operational creditors, including
persan, by post

sa/-
BABITA JAIN

Interim Resolution Professional
1BB1/1PA-002/1P-NOU321/2017-2018/10926
tri Enterprises Limited

Date07/12/2021
Place:Allahabad
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MOTICE OF THE TWEMNTY-FIRST ANNUAL GEMERAL MEETING -
CLOSURE

Motice is hereby given that the Twenty-first Annual General Meeting (" AGM"} of the members of Edayar Zinc Limited will be
held on Thursday, Decamber 30, 2021 at 12.00 Moon through video conferancing facility ("WC") or other audio visual means
{"OAVMYY, in compliance with the applicable provisions of the Companies Act, 2013, Bules made thereunder and read with
General Circular Mo, 1472020 dated 08/04,/2020, General Circular No. 17/2020 dated 13/04/2020, General Circular No.
20,2020 dated 05,05 2020 and General Circular Mo. 02,/2021 dated 13/01/2021 issued by Ministry of Corporate Affairs, to
transact the businesses as set out in the Notice calling AGM. Members participating through the WC/OAVM facility shall be
reckoned forthe purpose of quorum under Section 103 the Companies fct, 2013,

In compliance with the relevant Circulars, the Annual Report and Notice of the AGM for the financial year 2020-21, have been
emailed on December 7, 2021 only to those Members of the Company whose email address(es) are registered with the
Company f Depository Participants. The aforesaid documents are also available on the Company's website at
www binaniindustries.com. The documents referred in the notice of the 21st AGM shall be made available for inspection by
the members, without any fee, only in electronic mode, from the date of circulation of this Motice up to the date of AGM.
Members seeking toinspect such doouments can send an e-mail to pbiEbinani.net.

Pursuant to Section 91 of the Companies Act, 2013, the Register of Members and Share Transfer Books of the Company will
remain closed from Thursday, December 23, 2021 to Thursday, December 30, 2021 (both days inclusive) for the purpose of
AGM.

Members who would like to express their views/ask questions during the meeting may register themselves as a speakar by
sending their request mentioning their name, demat account numberffolio number, email 1D, meobile number at
pbEbinani.net by Monday, December 27, 2021. Thase members who have registered themsehees as a speaker will only be

allowed to express their views/ask questions during the meeting. The Company reserves the right to restrict the number of
speakers depending on the availability of time far the AGM

In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies [Management and Administration
Rules, 2014, as amended and Secretarial Standard on General Meetings (552 issued by the Institute of Company Secretaries o
India, the Company is pleased to offer to its members the facility of "remote e~voting” provided by Link Intime India Private
Limited to enable them to cast their vote by electronic means on all the resolutions as set out in the said Notice. All the
members are further informed that:

a. the business as set out in the Notice of AG M may be transacted by electronic means;

b. Remote e-voting commences through electronic means on Monday, December 27, 2021 at 2:00 a.m. {I15T) and ends on
Wednesday, December 29,2021 at 5:00p.m. 15T}

. the Cut-off date for determining the eligibility to vote by remote e-voting or e-/oting at the Bme of the AGM is Thursday,
December 23, 2021;

d. any person, who acguires shares of the Company amd becomes Member of the Company after the Company sends the
Motice of the 215t AGM by email and holds shares as on the Cut-off date i.e. Thursday, December 23, 2021 may obtain the User
1D and password by sending a request at enotices@linkintime.co.in or to the Company's email addresses at vahini@binani.net
S sauvik. nayak@ binaninet,

&, In addition, the facility for e-voting shall be made available at the Teenty-first AGM and Members attending the Twenty-first
AGN wha have not cast their vates through remate e-vating shall be eligibbe to vote at the AG M

f. Thie members who have cast their vote by remote evoting prier to the AGM may attend the AGM through VYOS DAV but
shall not be entitled to cast their vote again at the AGM

g. Members may nate that the remote e-voting module shall be disabled by Link intime India Private Limited at 5:00 gom, on
December EI*;, 2021 and ence the vate an a resolution i cast by the member, the member shall not be allowed to change it
subseguently;

h. a person whose name is recorded in the register of members or in the register of beneficial owners maintained by the
depositories as on the cut-off date only shall be entitled to avail facility of remote e-voting as well as e-voling at the time of
AN

I, For the process and manner of remate e-voting, members may go through the instructions in the Notice convening the AGM
and In case of any queries or issues regarding e-voting, members may refer ta the Frequently Asked Guestions (FAQS) for
Shareholders and and Instavote e-Voting manual avallable at hitps:/finstavote linkintime. co.in, under Help sechicn or wribe an
emall to enetices@linkintime.co.in er Call us - Tel : 022 — 49186000, Members are advised to register/update thelr e-matl
address with their DPs in case of shares held In electronic form and to the Company and/or the RTA [Link Intime India Private
Limited) in case of shares held In physical form for receiving all communications, Including Annual Report, Notices, Circulars
ete, by emall from the Company In future, Members are also requested to read the Notes set out in the Notice of the AGM and
in particular the instructicns for jolning the AGM, manner of casting vote through remote e-voting of e-voting at the AGM.
For Edayar Zinc Limited
[formerly known as Binani 2inc Limél::?l
Visalakshi Sridhar
MD, CFO and Company Secretary
DIN:D7325198

REMOTE E-VOTING INFORMATION AND BOOK

PLACE: Mumbal
DATE :07.12.2021

(.

UJJIVAN

|._|J_m.|nﬂ SMALL FINAMCE BANE

Ujjivan Small Finance Bank Limited
CIM: L3 1 T0KAZO16PLCI42162
Registered Office: Graps Garden, Mo, 27, 3rd “A% Cross, 18th Main, 6th Block, Boramangala,
Bengalury - 360 095, Karnataka, India

Emigil: corporatesecretarial @ujjivan.com, Ph, Moo 080 = 40712121 Website: www. ujjivansfb.in

POSTAL BALLOT NOTICE

Notice is hereby given pursuant to the provisions of Section 110 and other applicable provisions of the
Companies Act, 2013 {the Act™) read with Rule 20 and 22 of Companies (Management and
Administration) Rules, 2014 {including any statutory modification or re-enactments thereof for the
time being in force), Regulation 44 of Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2005, (T SEBI Listing Regulations™), Secretarial Standard issued
by the Institute of Company Secretaries of India on General Meetings {"55-27) read with General
Circular No. 14,2020 dated April 08, 2020, No. 17,2020 dated April 13, 2020, No. 22,2020 dated June 15,
2020, No. 352020 dated September 28, 2020 and No. 392020 dated December 31, 2020 and No. 10,2021
dated June 23, 2021 ("the MCA Circulars™, the approval of the Members is being sought for the
following resolutions as mentioned in the postal ballot notice dated December 06, 2021 (" Notice™), only
by way of remete electronic voting ("E-voting™).

| Sr.No. | Resolution Description Resolution Type

1. | To approve the appointment of Mr. Ittira Davis (DIN: 06442816) as a Ordinaty
Director (Executive) of the Bank.

2. To approve the appointment and remuneration of Mr. Ittira Davis
(DIMN: 06442816) as the Managing Director and Chief Executive Officer Special
of the Bank.

5 To approve the payment of performance cash bonus to Mr. Nitin Chugh Ordinary
(DIN: 01884659 for the Financial Year 2019-20. ’

Members are hereby informed that pursuant to the MCA Circulars, the Bank, on Tuesday, December
07, 2021, has completed the dispatch of the Notice through email to all the Members of the Bank,

whose names appear in the Register of Members/Beneficial Owners maintained by the Depositories
as on the cut-off date i.e. Friday, December 03, 2021, and who have registered their e-mail
addresses with the depository(ies)/ depository participants/the Bank's Registrar and Share Transfer
Agent i.e. KFin Technologies Private Limited. All the members of the Bank as on the Cut-off date
shall be entitled to vote in accordance with the process specified in the Notice. A person who is not
a Member on the cut-off date should accordingly treat the Motice for information purpose only.
The Motice together with the Explanatory Statements mentioned therein has been uploaded on
the website of the Bank at www njjivansfb.in. The Notice can also be accessed from the websites
of the stock exchanges i.e. BSE Limited and National Stock Exchange of India Limited at
www.bseindia.com and www.nseindia.com respectively and is also available on the website of
e-voting agency i.e. KFin Technologies Private Limited at evoting kfintech.com.

In compliance with the provisions of 5ection 108 and 110 and other applicable provisions, if any, of
the Act read with aforesaid rules (including any statutory modification or re-enactments thereof for
the time being in force), Regulation 44 of SEBI Listing Regulations, 55-2 and the MCA Circulars and
any amendments thereto, the Bank is providing facility for voting by E-voting to the Members of the
Bank to enable them to cast their votes electronically on the items mentioned in the Notice. For this
purpose, the Bank has engaged the services of its RTA viz. KFin Technologies Private limited and has
made necessary arrangements with RTA to facilitate the E-voting process. In view of the prevailing
novel Coronavirus pandemic (“Covid-197) and in accordance with the MCA Circulars on postal
hallot process, voting can be done only by E-voting process. Once vote on the resolution is cast by
the Member, he/she shall not be allowed to change it subseguently or cast the vote again.

E-voting will commence at 09:00 A.M. IST on Wednesday, December 08, 2021 and will
close at 05:00 PM. IST on Thursday, January 06, 2022,

Any votes cast by Members after 05:00 PM. IST on Thursday, January 06, 2022, shall not be
considered valid and voting shall not be allowed bevond the said date.

The resolutions as placed under the Notice, if passed by the Members, shall be deemed to have been
passed on the last date specified by the Bank for E-voting i.e. Thursday, January 06, 2022 and shall
be deemed to have been passed as if they have been passed at a General Meeting of the Members.

Members who have not registered their e-mail address and in consequence could not receive the
E-voting Notice can temporarily get their e-mail registered with the Bank’s RTA, i.e. KFin Technologies
Private Limited, through the registration process as mentioned in the Notice and also through the link
https;//ris.kfintech.com/clientservices/postalballot/registration.aspx. It is hereby clarified that, for
permanent registration of e-mail addresses, Members are requested to register their e-mail addresses
in respect of electronic holdings with their concerned depository participants and in respect of physical
holdings with Bank"s RTA i.e. KFin Technologies Private Limited.

The Board of the Bank has appointed Mr. 5. Kannan (FCS: 6261; CoP: 13016) of M/s. 5. Kannan and
Associates, Company Secretaries, Firm No. 5201 TER473100, as Scrutinizer for conducting the postal
ballot process ina fair and transparent manner. The Results of E-voting along with Scrutinizer's Report
will be published on the website of the Bank at www.ujjivansfb.in and on website of E-voting Agency at
evoting. kfintech.com within 2 (Two) working days from the last day of E-voting and the same shall also
be simultaneously communicated to the stock exchanges i.e. BSE Limited and the National Stock
Exchange of India Limited.

In case of any queres/grievances, the members may please refer to the "Help and FAQs" section/user
manual available in the download section of evoting kfintech.com or contact Mr. Mohd. Mohsin, Senior
Manager of KFin Technologies Private Limited, Selenium Tower B, Plot 31 & 32, Financial District,
Nanakramguda, Serilingampally Mandal, Hyderabad 500 032, Telangana, at
mohsin.mohd@kfintech.com/ einward. nis{@kfintech.com, Phone: +91 0406716 1562, toll-free number

1-800-309-4001v For Ujjivan Small Finance Bank Limited

Sd/-
Chanchal KEumar
Company Secretary and Compliance Officer

Place: Bengaluru
Date: December 07, 2021

THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND ISNOT A PROSPECTUS ANNOUNCEMENT,

f’\ NUPUR
\J RECYCLERS

NUPUR RECYCLERS LIMITED

Dur Company wes originally incorporated on Jamary2, 2019 as "Mupur Recyclers Private Limited” under the provisions of the Companies A,
21 2with Ceriificata of Incorporation bearing Regesiration Mumber 344738 dated January22, 2019 issued by the Registrar of Companies, NCT of
Defni & Haryana Subsequently cur Comgary was convarlad mba a public limited comgpany pursuant 1o special resolulion passed al the Extra
Ordinary General Meeting of our Company held on September 20, 2021, Afresh cerificate of moorpasation consequent upon converson o “Nupur
Recyclers Limied” was issued on October6, 80216y the Registrar of Companies, NCT of Delhé & Harvana, The Corporate kentification Mumber
of our Company post conwersion isU3A1DI0L20MIPLE 44T, Fordetails of incorparation, change of neme and registered office of our Company,
plaase rafer bo chapter tilled “General Information” and “Cur Hestary and Carlain Other Cormporate Matters” beginning on page 40 and 113
respectiely of this Prospecius,
Registered Office: Plot Mo, 5, GF, Kh Mo, 1208 & 128 Kh=-12, Azjun Gali, New Mandoli Induzirial Area,
Mear Shi Bam Bal Bhari Public Schoal, North East Delhi-190093, India
Tel: +31-BREZT04TS1, Fane: LA, Website: www.nupurrecyclers.com, E-miail: complisnce@nupurresyclers, com
Contact Person: Mz, Paval Vig Company Secrelary and Compliance Oificar
Corporate identity Number: U3T100DL2019PLC 344738
PROMOTERS: MR, RAJESH GUPTA AND MR, ANOOP GARG

THE ISSUE

INITIAL PUBLIC ISSUE OF UPTO 57,00,000 EQUITY SHARES OF FACE VALUE OF RS.10/- EACH OF NUPUR RECYCLERS LIMITED (THE
“COMPANY" OR THE “ISSUER”) FOR CASH AT A PRICE OF RS. 60/-PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF RS. 50/-
PER EQUITY SHARE [THE “ISSUE PRICE”) AGGREGATING TO RS. 3420.00 LAKH (“THE ISSUE"), OF WHICH UP TO 3,00,000EQUITY
SHARES OF FACE VALUE OF RS. 10/- EACH FOR CASH AT A PRICE OF RS. 60/-PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF
RS. 501-PER EQUITY SHARE AGGREGATING TO RS, 180.00 LAKH WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO
THE ISSUE (THE “MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTICON i.e.
MET ISSUE OF 54,00,000 EQUITY SHARES OF FACE VALUE OF R5.10/- EACH AT A PRICE OF RS, B0/-PER EQUITY SHARE
AGGREGATING TO RS. 3240.00 LAKHS IS HEREIN AFTER REFERRED TO AS THE “NET ISSUE". THE ISSUE AND THE NET ISSUE WILL
COMSTITUTE 27.40% AND 25 56% RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

FOR FURTHER DETAILS, PLEASE REFER TO SECTION TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE NO 1930F THE PROSPECTUS.
THE FACE VALUE OF THE EQUITY SHARE IS 7 10 EACH AND THE ISSUE PRICE 15 7 60.00 THE ISSUE PRICE IS 6 TIMES OF THE FACE
VALUE OF THE EQUITY SHARES.

THIS ISSUE IS BEING MADE THROUGH FIXED PRICE PROCESS, IN TERMS OF CHAPTER X OF THE SECURITIES AND EXCHANGE
BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS| REGULATIONS, 2018 [THE "SEBI (ICDR) REGULATIONS™),
AS AMENDED READ WITH RULE 18(2)({B) OF SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED.

FOR FURTHER DETAILS, PLEASE REFER TO CHAPTER TITLED "1SSUE PROCEDURE" BEGINNING ON PAGE 2060F THE
PROSPECTUS, A COPY OF THE PROSPECTUS |5 BE DELIVERED FOR REGISTRATION TO THE REGISTRAR OF COMPANIES, NCT OF
DELHI & HARYANAAS REQUIRED UNDER SECTION 26 OF THE COMPANIES ACT, 2013,

FIXED PRICE ISSUE AT ¥ 60.00 PER EQUITY SHARE
Bids can be made for a minimum of 2000Equity Shares and in multiples of 2000Equity Shares thereafter.

ISSUE PERIOD
ISSUE OPENS ON DECEMBER 13, 2021
ISSUE CLOSES ON DECEMBER135, 2021

Simple, safe, smart |Mandatory in Public issues. *Applications supported by blocked amount (ASEA) is a batter
way of Application!!!!| No cheque will be accepted| way of applying Io msues by simply blocking the Tund in the bank
acoount, For further details, check saction onASBABelow,

UPIl-Now available in ASBA for Retall Individual Investors (“RII")™
t ’P’, Invesstors are required 1o ensure thet the bank account used for bidding is linked to their PAN, UPT —MNow available in ASBA for
Relal Individual Bidders applying throwgh Reqistered Brokers, DPs & RTA, Hatal Indwvidual Biddars also have the aplion ba
R AT R gshnil the application direcliy 1o the ASBA Bank [SCSBs) ar o wse the fackity of linked online rading, demat and bank accaunl

*ASBAhas to be availed by all the investors except Anchor Ivestons (if any). UPl may be availed by Rlis

For details on the AZBA and UP1 process, please refer to the details given in ASBA Form and abridged prospecius and also please refer to the
sechion issue Procedure” beginning on pege 206of the Prospactus, The process is alsa aveiable on the websile of AIBI and Stack Exchanges in
{he Ganeral mbarmation Documenl. ASBA& Farms can be downloadad fram [he wabsils of Emergapiationn of Mational Slock Exchanga of India
Limited *"NSE Emerge” or " Siock Exchange”) and can be obtained from the list of banks (hatis displaying onwebsite of SEBI alwaw sebi govin.

** List of banks supparting LUP| is also available on the website of SEBE af wwnw,sebi.gowin, For the list of UPI Apps and Banks live on IPO, please
refer o fhe Ink; wew sebs.povin, ICIC] Bank Limied has been appointed &5 Sponsor Bank for the [ssue in accordance with the requirements of the
SEB| Circular dated Movembar 1. 2018, a5 amandead.

IN TERMS OF THE CIRCULAR NO. CIR/CFD/POLICYCELLA1/2015 DATED NOVEMEBER 10, 2015 AND ALL POTENTIAL INVESTORS
PARTICIPATE IN THE ISSUE ONLY THROUGH APPLICATION SUPPORTED BY ELOCKED AMOUNT(ASBA) PROCESS PROVIDING
DETAILS ABOUT THE BANK ACCOUNT WHICH WILL BE BLOCKED BY THE SELF-CERTIFIED SYNDICATE BANKS (3C38's) FOR THE
SAME, FURTHER PURSUANT TO CIRCULAR BEARING NO., SEBI'HOICFD/DILZICIR/P/Z019/76 DATED JUNE 28, 2019 FOR
IMPLEMETION OF PHASE Il FOR UPI FACILITY, WHICH 15 EFFECTIVE FROM JULY 01, 2013. ALL POTENTIAL BIDDERS (EXCEPT
AMCHOR INVESTORS) ARE REQUIRED TO MANDATORILY UTILIZE THE APPLICATION SUPPPORTED BY BLOCKED AMOUNT [ASBA)
PROCESS PROVIDING DETAILS OF THEIR RESPECTIVE ASBA ACCOUNT OR UPI ID (IN CASE OF Riis), IN WHICH THE
CORRESPONDING APPLICATION AMOUNTS WILL BE BLOCKED BY THE SC5Bs OR UNDER THE UPI MECHANISM, AS APPLICABLE.

FOR MORE DETAILS IN THIS REGARD, SPECIFIC ATTENTION IS INVITED TO THE “1SSUE PROCEDURE" ON PAGE NO. NE0F THE
PROSPECTUS. INCASE OF DELAY, iF ANY IN UNBLOCKING/REFUND THE FUND, OUR COMPANY SHALL PAY THE INTEREST ON THE
APPLICATION MONEY AT THE RATE OF 15% PER ANNUM FOR THE PERIOD OF DELAY,
RISKS TOINVESTORS:

Average cost of acquisition per Equity Share by our Promoters, Rajesh Gupta and Anoop Garg as at the date of this Prospeciusis

Rs.0.006 & Negative consecutively and issue Price I Rs. 60per Equity Share

Welghted Average Return on Net worth for period ending June 30, 2021, Financial Year ending 2021, 2020 and 2019 s 0.77.

"‘Wote, June figures are nol amuslized

Fordedads of afd-up of Promoters” sharehalting i cur Company and Bisk Factors, pleass ses Capdal Stuclune and “Frsk Faclors” baginvimng on
pages 48and 17, respectively, ofthe Prospectus.,

PROPOSEDLISTING:

The Equity Shares offered through the Prospeclus are propesed o be Bsled an the Ermearge Platform of Mationad Stock Exchange of India Limiled
{'M3E Emerge’t, interms ofthe Chapler X of the SEBI ICOR) Reguiations, 2018, as amended from time o time, Qur Company has received an In-Principle
approval lether dated Nowember, 26, 2021 from Naticnal Siock Exchange of Indsa Limited for using its name in this offer document for isting of our
shares on the NSE Emare. For the purpose of this kssue, the Designatad Stock Exchange will be the National Stock Exchange of India Limsed
DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA [“SEBI"):

Zince ihe [ssue is being made in terms of Chapter 1X of the SEBI{ICDR) Reguiations. 2018, the Offer Document was not filed with SEBL Iniemms of
the SEBI ICDR Regulations, SEBI shel not kssue any observations on the Offer Document. Hence, there is no such specific disdaimer clausa of
SEBI. However, investors may reder fo the entire “SEBI Dvsclaimer Clause” on page 182af the Prospactus.

DISCLAIMER CLAUSE OF EMERGE PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIALIMITED (DESIGNATED STOCK EXCHANGE):
Itis to be distncily understood that the permission given by the National Stock Exchange of Indea Limsed [NSE™) shoukd nofd inany way be deemed
ar construed thetthe contents of the Prospectus or the price &l which the Equity Shares are offered has been cleared, solicited or approved by NSE
nor does it cartify the comedness accuracy or complefanass of any ol the contents of the Praspactus, The inveslons ane advisad bo refer io the Prospeclus
fior the full textof the Disciakmer Clausa of the Emerge Malforr of the National Stock Exchange of India Limited” on page 19400 the Prospeclus.

RISK IN RELATION TO THEFIRST ISSUE:

This being the first public lzsue of owr Campany, there has beenna formal market for the Equity Shares, The face value of the Equity Shares is Rs.
10/- pach and the |ssue Prics is 6 Bmes of tha face value of the BEguity Sharss. Tha |ssee Prcs (defemined and jusbifisd by cur Comgany in
consultation with the Laad Manager as statad in “Basis for [ssue Prce” on page G6should nod be laken 1o be mdicative of the markal prica of the
Equity Shares after the Eguity Shares are listed. Mo assurance can be given regarding an active or sustained trading in the Equity Shares or
regarding the price atwhich the Equity Shares will be tradad after listing,

GENERAL RISK:

Irvestments in egquity and equity-related securities invalve a degree of nsk and investors should not msest any Tunds in this 1zsue unkess they can
afford to take the risk of losing their investment, Investors are advisad to read the risk factors carefully before taking an invesiment decision in this
issue. For taking an investment decision, investors must rety oo their own examination of cur Company and the Issue including the nisks invelved,
The Equity Shares issued in the kssue have nedher been recommeanded nor aporoved by Sacurilies and Exchangs Board of India nar doas
Sacurities and Exchange Boasd of Incia guaramiss the accuracy or adequacy of thes Prospecius. Specific athention of the ivesions & invted 1o the
sesction titked "Fisk Faciors™ beginning on page 17of this Prospecius.

CREDIT RATING: This being the issue af Equity Shares, no credit rafing & reguired

DEBEMNTURE TRUSTEES: As this is anissua of Eguity Sharas, the appaintmeant of Tristees is nof required

IPO GRADING: Since this issue is made in lerms of Chapler 1X of the SEBI (ICDR) Regufatans, there is no raqurement of appointing an IPO
Gragng Agancy.

BASIS OF ISSUE PRICE: The kssue Price is determined by the Company in consultation with the Lead Manager. The fmancial data presented in
section "Bas's of Issue Price” on page no. 86af the Prospecius ane hased on Company's Resialed Consolidated Financial Statements. Investors
shauld also refer b the sechon filled "Risk factors”and “Resisied Financial Slafement”on page no, 17 and 145respechivelyof the Prospecius.

ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS TS OBJECTS: For information on the main
abjects and ather objects of our Company, see Hrelory and Cerain Corparale Matfers™ on page 113of the Praspectus. The Memorandum af
Association of cur Company is a malenal docwment for mspaction In refation Lo the Bssue: For further datails, see the section Fdaledal Conlracls
and Documents far inspection"on page 302ofthe Prospecius
LIABILITY OF MEMBERS OF THE COMPANY: Limiled by shares,
AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The autharised share capital of the Company is ¥
26,00,00, 000,00 divided info 2,60,00,000 Equity Sharas of ¥ 10\- each. The issued, subscnbad and paid-up share capital of the Campany before
the kzsue is ¥ 15,10,00,000.00/- divided mée 1,51,00,000 Equity Shares of ¥ 100- sach. Far datails of the Capital Structure, ses chapter filled
‘Capital Structure”beginning on page 48 of the Prospectus.
NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES
SUBSCRIBED BY THEM: Grven below ana the names of e sanatones of the Memorandurm of Azsociabion of the Company and e number af
Equity Shares subscribed by them at the time of signing of the Memmorandum of Association of our Company: Rajesh Gupta- 5,000 Equity Shares
andAnoop Garg - 5,000 Eguity Sharas, Equity Shares aggregating ta 10,000 Equity Shares of T 10each,

ASBAT

BOOK RUNNING LEAD COMPANY SECRETARY AND
MAMAGER REGISTRAR TO THE ISSUE COMPLIANCE OFFICER
Ms. Payal Vig

FlotNa. 5, GF RhNo. 128 & 129 Kh-12 Arun
Gal Maw Mandall Indusinisl Ares, Near Shi
Rarm Bal Bhardi Pubiic School, Nordh Easl
Dafhi=110083, fndia

Talephome:+537 A3EZT04T75Y;

Ermaill id: complancs@mpumecyciers. com,
Webzite; www nupumesyoiens.com
invasiors can condast owr Company Secrelary
and Complarcs Offcor the Lead Manager or

Oy

Corporate Capital Vianlunos
CORPORATE CAPITAL VENTURES
PRIVATE LIMITED
B-1TE-13, Mahan Cooperalive indusfrial
Eslale Mathura Road, Wew Dethi 110044,
Tal:+87 11-4 1624086, Fax-+471 17 - 41524066
Email: kpiilcowindia.com

kyhne

SKYLIME FINAMCIAL SERVICES
PRIVATE LIMITED

D-1534, 1° Floor, Okhia industrial Area
Phase-l, New Deihi— 170020, India
Tetephone; 17 40450 7133-07

Fax Mo: +51-11-2681 2685

Corttact Person: Mr. Kulbhushan Parashar | Email: compliances@skylnerta com the Registrar o the [ssue, in case of sy pre-
Website: www covindls.com Investor grievance email: 5508 or pogt-issue related problems, such as
SEBI registration number; INVOO0D12275 Infol skylinerta.com o novt-receyl of latters of allsiment. non-cradi
CIN: LT 14000 2008PTC 194657 Contact Person: Ms. Sariia Sigh of sioied Equiy Shares in the respechive

Website: www shylinera.com bereficiary accounf, non-receipt of refind

SEBI Registration Number: INGIOMIAMT | ordars and non-racaipl of funds by aefectronic

CiN: 7453000 {395PTCOT 1224 o &lc,

AVAILABILITY OF PROSPECTUS: Invesiors are advised io refer 1o the Prospecius and the Risk Faciors contained therein before applying in the
Isswe, Full copy of the Prospecius is available an fhe websie of the SEBI at www.sabigovin, the websile of the Lead Managsr fo the |ssue at
war covindia com and websiles of stock axchangs al waanssindiacom.

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Curm-Application forms can be oblained from the Registered Office of the Company:
Mupur Recyzlers Limited {Telephone: *84-8882704751 Lead Manager; Corparate CapitalVentures Private LimiediTelephone:+31 11-31 524068}
Bid-cum-applicafion Forms will alsa be available on the websile of NSE{www.nsainda.com) and the designated branches of SCSBs, the list of
which is available al websites of the Slock Exchange and SEEI.

APPLICATIONS SUPPORTED BY BLOCKED AMOUNT (ASBA): The investors ane requined to fill the application form and submit the zame to the
relevant SCSBs at the specific lecations or registenad brokers at the broker centars or RTA or DF's, The SCSE"s will black the amauntin the account
as per the authority coneined in application form. On alloimend, amount will be umblocked and account will be debiled onfy fo the extent required {o
be paid lar alistbment of sharas. Hence, there will be no need of refund. Faor mare details on the ASBA praocess, pleasa refar 1o the dedaids given in
application formns and Prospeclus and also please refier 1o the chagter tithed “|sswe Procedura” on page 20601 the Prospecius.

APPLICATION SUPPORTED WITH UNIFIED PAYMENTS INTERFACE: frvestors are advised to carefully refer SEBI Circular
SEBVHOUCFDVDIL2/CIRP2018/138 dated November 01, 2018 and as modified through its SEBI circular (SEBIHOICFDY DILZ/CIR/P2012:50)
dated Apal 3, 2019, SEBI circular [SEBIHONCFDIDIL2/CIR/PI20M 9176 dated June 28, 219, SEBI circular no. SEBVHOICFDVDILZICIRP201%
85 dated July 26, 2019, SEBI Circular SEBIHONCFDIDCRACIRPI2019/1 33 dated Novernber 08, 2019 and SEBI Circular Mo,  SEBIHOJCFDY
DILZCIRPE) 20050 dated March 30, 3020, for the procadure to be followed for appiving through UPE Retail Individual Investar have 1o apply
throwgh LRI Mechanism, Retail Individual invesior whosa bank is nof lve on UPI as on gate of this circular, may use the other allemate channets
available to them viz. Submissian of application farm with SC58s! wsing the facility inkad online treding, demal and bank account izl For furthar
details, please refer the chapler Btled “lssue Procedure” baginning on page 206 of the Prospectus.

Sponsor Banker Banker tothe lssue and Refund Banker to the lssue: ICICI Bank Limited

Investor should read the Prozpectus carefully, including the “Risk Factors” beginning on page 17of the Progpectus before making any
investment decision.

All capitalised terms used herain and not specifically defined shall have the same meaning as ascribed to them in the Prospecius,

FORM A
PUBLIC ANNOUNCEMENT

TUnger Aeguaanonr G of tha insmiwansy ang’ Banwrucy Soand of hndka
fnsakancy Masolibar Frocess fy ComerasParsons] Saquietions, Z006]

FOR THE ATTENTION OF CREDITORS OF
M/5S GANGOTRI ENTERPRISES LIMITED

S P A e et

FTELE\".#HT PARTICULARS
| GANGOTRI ENTERPRISES LIMITED
181111880

. | Mama of dabior

Aurnaority under which corporsha
| debior is incomorated | registered
< | Gomporate kangty Mo, Limited
Liabslty identification Mo, of
| cwprorater dikton
| Ackbess of the regeteren office
and principal ofice ¥ am of

| ADC- Uter Pradesh, Kanpur

| UOT40aIP 1991 PLCOT 3T T

| Registansd Office: B-158, Sector-A Mahanagar
Luckoniowy-226006, |_tiar Pradesh, India

IR

| Date ol Meaipst of Oirclesr, 071 22021

| 0672022 (180 derys from the dae of commencement
| of Inscivency Riesoltion Process)

| CSBabta Jan
| IBBUPA-DO POCEET 201 T-2018/1 0026

. | Estrrates ciate of cosure of

| nsohvency resoltion process
Marma and regisiration numicer of
| the Insakency professional Boting
| it e reschodion profEssonal
| Addree= and e4mall of the interim
rEsClUtion professionsl as
regisierad with tha Boand

| A5BG Machokun]. Ram Mohan Plaz, Katm
| Adahabad-211002, Uiisr Pradesh, India

| EmaitjainbabitalSmagrail corm

| Emaifcinp. gangofri@t izgmai.com

| A58 Machakaun], Fam Mohan Plara, Katra
|resohution profsssiorel | lahaback211002, Utiar Pradesh, Incia_

| Lt date for subvmission of daims | 211122021

| Clrmsas of creditors, Fary, under | NA

| clauss () of sub-section (BA) of

{ section 21, ascertaingd by the

| Imenim resclution professional

| comespondence with the imerim

3| Mames of Insohency Prolessionals |

| iieriifind 10 acl as Aufhonised

Represontathee of credion in &

| chass (Three narmes for each class) | R

.| (8) Relevant Forme and | Wty link: hitpo!ibba govin‘doemicadiomm himl !
i) Details of authornzed | Pryeical Address: 3586 Madhokun| Ram Mohan Faza, |
represantaives ana mvalable at | Kaira Allababad 2171002 Litar Pradesh, India

Motice is hamaby given that thabHon'ble National Company Lew Tribunal, Allghabad Banch
has ordered the commancement of a Corporate Inschvency Rescldtion Process against
Gangotn Enderprises Lemited an 06/ 1272021

The Crediless o Gangadri Enterpses Limited are herety callad upon o sulmit a prool of
thiess clairms in the Aelevant Forms &8 per Colurmn Mo 14 under IBBI (Insoiventy Resaluton
Process for Corporate Persons) Aegulations, 2016 on o bafore 21122021 ta the ntarim
Aesclution Professional at the address mentioned ageinst tam 10.The finencial creditors
shall submit thesr proof of claims by electronic means only. The operational craditors,
including workmien and employess, may submit the proof of claims by in person, by post or
eleciranic means,

Submission of Talse or misleading proofs of claim shall attract penalties.

Crate
Placa: Allahabad

Sd-

BABITA JAlMN

Interim Resalution Prolessional
18B|/|FA-002/ F-MN00A2 1,201 720181 0926

Gangotri Enterprises Limited

(Under Corporale Insslvency Resolution Process)

R bl g |

LJ. INTERNATIONAL LIMITED
CIM: U 131KLT1943PLEO7 1569
Regd, Office: New No, 56/712, (Old Na., 27/1032)
FAMAMPILLY MAGAR, COCHINM - 682036
Tel: 0484 - 2315312 Email ID; statutory@avtdt.in
Website: www.avtbiotech.com

Sd/-
Place : Chennai DILIP THOMAS
Date ; 06,12, 2021 CHAIRMAM

NOTICE TO SHAREHOLDERS

TRAMSFER OF UNCLAIMED SHARES OF L.). INTERNATIONAL LIMITED
TO THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF)
This notice is issued Pursuant to Section 124 and 125 of the
Companies Act, 2013 read with the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Amendment
Rules, 2016 as amended from time to time (the Rules). As per the
above Rules, the company is required to transfer all shares in respect
of which dividend has not been paid or claimed for seven consecutive
years or more to the DEMAT account of Investor Education and
Protection Fund (IEFF) Authority in the manner prescribed under

the Rules.

Individual notices as reminders are being sent to concerned
shareholders whose shares are liable to be transferred to IEPF
Authority, to their latest available address. The details of
such shareholders are also displayed on the Company's Website
wwwsavibiotech.com

We have already informed these details vide Motice in our Annual
Report dated 09" September, 2021 sent to all the shareholders on
29th5September, 2021.

The Shareholders are requested to claim the unpaid dividend
amounti(s), If any, on or before 07th March, 2022, failing which their
shares shall be transferred to |IEPF Authority as per the procedure
stipulated in the Rules which is as under:

i. The shareholders whose shares are in physical mode, that are liable
to be transferred to |IEPF Account may note that the company
would be issuing duplicate share certificate(s) in lieu of the original
share certificate(s) held by them for this purpose. Upon such issue,
the original share certificate (s) will stand automatically cancelled
and will be non-negaotiable, Thereafter the Company would be
infarming the depository by way of corporate action to convert the
duplicate share certificate into DEMAT form and transfer it in favour
of the IEPF Authority.

i. In respect of holding in demat mode, by informing the depository
by way of corporate action, where the shareholders have their
accounts for transfer of shares in favour of the IEPF Authority.

The unclaimed dividends and the shares accordingly transferred to

the DEMAT account of the IEPF authority including the benefits

accrued thereon, if any, can be claimed by the shareholders from IEPF

Authority after following the procedure prescribed in the Rules.No

claim shall lie against the company.

For any queries on the above, the shareholders may contact the

Company at the above mentioned address / Company's Registrar

and Transfer Agent, M/s Cameo Corporate Services Ltd, Subramanian

Buildings, 5™ Floor, Ne.1 Club House Road, Chennai 600002,

Phane: D44 28460390, Email: investar@cameoindia.com

ForL.J. INTERMATIOMAL LIMTED

Far NUPUR RECYCLERS LIMITED

Qn Befaif of the Board of Directors

Sl

Place ; Delhi Rajesh Gupla
Date : 07 12,202 Director

Mupur Recyelers Limifed s graposing, subject o applicable stabutory and requlstory requirements, recaigt of requisie approvals, market condbions and ather
congideraions, i urdertaie aninbia public offering of ils Equity Shares ard has liled the Praspectus with Regeinar of Companies, NCT of Daki & Harvaraen
Decembsar 07, 2021, The Prospectus shall ba aveilabla an the websile of e SEEBI at waw.sabi.gowin, the websila of tha Lead Manager io tha Issue al
wiea covindia comand websitas of NSE |2 www nsaindis.com, respectively. Bvestors should note that investment in 2quity shares involves a hegh degree of
risk and Tor detals redalivg (o e same, see Saclion iked "Rk Faclers” begrming o0 page 107 al the Prosgpectus, Polental nvestars should nof rely on the
Prospachus for making any investment dacision.

Thea Equily Sharas affered in the 50 bave nol been and will nal be regisbensd undar Bhie LS. Secunilies Aclof 19373, &5 amended {Ihe “Sacurilias Acl”) ar any
slale sacurities |aws in tha United Siabas, and uniess soregistered, may nof ba offered or sobd within the United S%ates except pursuant io an axemplicon foem, or
ina franaacion notsubees ta, the ragistration requinements of the Securties Actand any spplicable LS. stabe secunties lawe. There will be no public oSamng in
thi Unibéd Slates and thie sacurilies being offened in s anndunicaman arenod being ollered or soid in the United Slates,

Motice Is heraby given that tha 97 (Ninth) Extra-Ordinary General Meating (EGM]} of the
Members of the Company for the FY. 2021-22 will be convenad on Wednasday, December
29, 2021 &t 10:00 AM. {IST} throwgh Video Conferencing (VC Cther Audio-Visual Means
('Ol facility without the physical presenca of members at the meeting, in compliance with
the applicable provisions of Companies Act, 2013 and the rules made thereunder read al-:nngl
with MCA General Gircular Mo, 1472020, 1772020 and 1052021 dated April 08, 2020, April 13,
2020 and June 23, 2021 ("MCA Circulars”) respactively 1o the transact the businesses at sat
outinthe Molice ol EGM

In complianca with the aforesald MCA Circulars the Molice of the EGM, have baan sant
through elecirons; mode to thaose Members whose e-mail addresses are registersd with the
Company | the Depositony Farticipants (DPs) ! the Regisirar and Share TransferAgent (R & T
Anent), as the casa may ba. The aforesaid nolice is also available on the wabsite of the|
Company al waww
Limited at hitps:/ {!.! ww 2votingindia,. cominoficeResults jsp

[hobikwik
ONE MOBIKWIK SYSTEMS LIMITED
(FORMERLY KMOWMN AS ONE MOBIKWIK SYSTEMS PRIVATE LIMITED)
Regd. Office : 5" Floor, Huda City Cenlre Metro Station,
Sector 22, Gunugram, Haryana- 12201

CIM ; Ug4201HR2008PLCOSITER
o +91 (124) 640-8180 » www mobikwik come cs@mobikwikcom

NOTICE OF THE 9" EXTRA-ORDINARY GENERAL MEETING FOR F.Y. 2021-22
(POST DISPATCH OF EGM NOTICE)

ikwik.comir, and on the websile of Central Deposiory Services (India)

The members wha hold shares in physical farm andior who have not vet registered their email
addresses with the Company/RTADepository can regisier and obdain the Notice of EGM and

the login details for joining the meeting through VC/OAVM facility by sending the required
decuments and information to Central Depository Services (India) Limited al
helpdesk evoting @ cdslindis.com or contact at 022- 23058738 and 022-23058542/43,

The details pertaming to EGM and e-voling procass is appended below:

1

b

For detailed instrechions pertaining to remote e-voling and e-vating at the EGM. members may
please rafer 1o the sechon Notes® in the Notica of the Extra-Ordinary General Meeting, In
case sharehokisrs! members have any queries regarding login [ e-voling, they may confact
Mr. Rakesh Dalvi, Manager, {CD5L), A Wing, 25" Floor, Marathon Fubwrex, Mafatial Mill
Compounds, N M Joshi Marg, Lower Paral (East), Mumbai - 400013 or send an email to

helpdesk evoling@edslindia, com or call on 022-2305654 243
The aforementioned miormation is being ssued for the mformation and benefit of all the|
Members of the Comgany and folloves MC& circulars.

Date: 07" Decamber 2021

ﬂmarm:]“ ep‘. in &

Place: Gurigram

. A person whise name i recorded in the regester of member. or the register of beneficizl|

. Members who are holding shares in physical form and those persons who acquires and

The date and time for commencement and end of remote e-voting: -
Particulars Daie Time
Commencement of remote e-voling saturday, December 23,2021 | :00AM
End of remiote e-voting Tuesday, December28, 2021 SO0 P.M. |

The remote e-voling shall be disabled after the stipulated time as mentioned above
Members may parlicipate in the general meeting even after exercizing his right ko vate|
through rermota e-valing bul shall not be allowed be vole again in the meeling. Onca, the
vote on 3 resolubion is casted by the member, the same cannot be modified subsequently

owners maintained by the depositories az on cul-off date e, Wednesday, Dacember 22,
2021 only shall be anlitled to vola through remole e-valingfe-valing al the EGM.

Members attending the EGM who have not cast their vate by remote e-voling shall be
efigible to cast their vote through electronic voling during the mesting, in the manner asl
providedin the Notice of EGM.

becomes shareholder of the Company after the dispaich of the Notice of EGM and holding
shares as on the cut=off dale i.e. Wednezday, December 22, 2021 can also vote by
obtaining the login ID and password by sending an email tof

helpdesk evobngfcdsliindia com or contacton; 022- 23058718 and 022-2305854 2143,

The procedure of efechonic voling ie. both remofe e-yoling and e-vobng af EGM is
providedin the Nofice of EGM.

For One MobiKwik Systems Limited |

{Formerly Cne MobiKwik Systems Private Limited)
Bdi-

Rahul Luthra

Company Secretary & Compliance Officar

New Delhi



